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112.11.97 	Mr K.KBhatra for the applicant. Mr 

A.K. Choudhury,Add1.C.GS.0 for the respon-
this ap 	 dents. This application has been submitted 
forni ary1 .,:. 	 . 

by 3 applicants, permission to file single 
C. 

I 
application as prayed for is granted.Peru-

1POBD 	 sed the application. Aoplication is admi- - 
Dated 	/N 

	

..-... 	 tted. Issue notice on the respondents. 

• 	 List on 10.12.97 for written state-ç 

merit and further orders. 	
AWN 

Mr Bhatra prays for an interim order 

of stay of the impugned order dated 26.9. 

1997. Issu notice on the respondents to 

show cause ,as to why the operation of 

the impugned order dated 2 6.9.97 should 
I 

not be stayed. Pending disposal of the 

show cause the operation of the impugned 

order No.PAO/GSI/NER/97-98/577-78 	dated 

26.9.97 shall be kept in abeyance. 

List on 26.11 .97 for show cause and 

,Ø1eJLL 	for inter! m order. 

27) 	Wo 	t / 

Copy of this order may be 	 Member 
furnished to the counsel 
of the parties. 

/ 	 26011.97 	ShOw cause for interim order has 

- 	 not been submitted and Mr A.K .Choudhury, 

learned ?1dl .C.G.s.c prays for adjourn 

	

1 3T t) 	 ment. Mr K.K.Bhatra,learned counsel for 
the applicants has no objection. 

/ 
contd,,.' 
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e 	 26.11.97 	There are analogous matters on 9 	 sujec.t.beiongingto.the 

same department already pending before 

the Single Bench of Hon'ble Vice 

Chairman. For convenience the O.A may 

b re 	 of 
Hon'ble Vice-Chairman for further 

/2 /2 	 9F'. Counsel for the parties ,  have 
no objection. 

Ir OL . 

7 	 Meriiler 

H 

	

J, 	 19.12.97 	Two weeks further time allowed on 
9 	 the prayer of Mr A.K.Choudhury.learned 

Add1.C.GS.0 for filing written statement. 
L.2st on 9.1.98 for written state-

ment and further orders. 

Vice-Chairman 
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cc 

• 

,\TO 	L-fv 	1Q?VI/ 

20.2.98 	There is no representation on 

behalf of the applicant. Mr A.K. 
• 	

Choudhury, learned Addi. C.G.S.C. is 

present. List it on 6.3.98. 
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Date 	- 	Orderof ..the 'Tribuna 
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6.3.98 	 Mr A.K. 	Choudhury, 	learned 

Addl. C.G.S.C. submits that the case 

is ready for hearing. List it for 

hearing on 12.6.98. 

Vice-Chairman 

ikm 

12.6.98 	In view of trie order passed in 

Misc. Petition No.132/93 the written 

statement is.accepted. 

The learned counsel tor the 

parties submit that a Review Application 

No./98 is pending and it will be 

expedient it this case is fixed after 

the Review, Application No.3/98 is 

disosed of Let this case be taken up 

after disposal of the Review 

Application. - 

Vice-Chairman 

nkm 

29-9'-99 	Case is ready for hearing. List for 

he4rizg on 4-10-'99 

M ether 	 VjCChjan 

im 

1.10.99 	 On the prayer irade on behalf 

of Mr. B.S.Basumatary, learned Addi. C.G.S.C.S 

the case is adjourned till 7.10.99. 

List on 7.10.99 for hearing. 
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This case mi also be disted for 

hearing on 12.10.99 a1ogiith,, other 

similar Cases. 

Me4me-r--- 	 Vjce—Chairni 

There is no representation on 

behalf of the applicants. Heard Nr 

B.S. Basumatary, learned Addl. 

C.G.S.C. Hearing concluded. Judgment 	r 

delivered in open court, kept in 

separate sheets. The application is 

disposed of. No order as to costs. 

Member • 	 hairman 
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